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Withdrawal of Minimum Guarantee

from Priygte. Buplic Call. Offices
adras

190. SHRI SAMAR éJKHER-

JEE: Will the Minister of COMMU-
~NICATIONS be pisased to state:

(@) whether requests for with-
drawal of Minipiém Guarantee from
private. Puble® Call Offices, Madras
have been recsived ;

(b) whether Government  are
reviewjng the issue in view pf public
ix}teréﬁtjjht’vo{ve&; and * "

(c) if so, what ar¢ the details

fhraef?

THE MINISTER OF SUR-

-FACE TRANSPORT AND THE

NISTER OF COMMUNICA-

'TIONS (SHRI K.P. UNNIKRI-

SHNAN): (a) Yes, Sir.

(b) and (c¢) The issue was re-
viewed recently And the minimum
amounts weart © redu-
ced for small and medium sized
stations. The minimum guarantee
amount which was Rs. 500 per month

* for all stations, has buén révised with

" loffact from Ap#il, 1989, as under:

Rs. 500 per month for Metropo-
lJitan and Major Telephone

a DlStrlctiﬁes.fie'r&Stl%.n;?s above
M,Rs.‘,30(1' er month. for Minor
"Teldphode  Districts, ' i.e.
‘systems with *"" equipped
CupRCity between 10,000
“and 30,000 Lnes. -
Rs. 200 per month for Tole-
© communication circles i.e.
- exghgnges - of | less than

-, 104000 lines. . .

- ees, in, Madras

’

In.case of Private Public Call
‘the minimum
yarantes gmount will thus con-

tinue to be Rs.. 500 per month. As
’o% nbwovfg.erc is 310 'prépbsal or a

" ‘change, but 'tht poficy will be re-
-, viewed from time to tinde.
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Problems of ex-employees of Karachi
Port Frust  ~oomh

191. SHRI SAMAR MUKH-

ERJEE :. Will the ~ Mihister of

SURFACE © TRANSPORT be

pleased to state :

(a) whether Governmient- are
aware of the problems 6f” ¥'¢x-¢mp-
loyees of Karachi Port Trust who
were absorbed in Government ser-
vices in India af er partition, d¥e to
non coutiting of their past 'sefvice

. for the purposes of retiremefit bene-
fits; ‘

(b) whether Government are
reviewing thcir cascs in view of the
small number of such staff; and

(c) if so, what are the details
in this regard?

THEMINISTER OF SURFACE
TI]KANSPORTO &ND "I'J”‘PHE
MINISTER F MMU A-
TIONS (SHRI K?’i‘ng
NIKRISHNAN) : (a) to (c}¥Pen-
sionary entitlements of displaced
persons from Pakistan are regulated
accerding to the Rules in forlee at
ine relevant time. At the time of
partition, service renderéd ifj'Local/
Auionomous Bodies was ‘ot being
counted and treated as pepsipnable
serviceunderthe Governmenf. The-
refore, in the case of displaced per-
sons, the reciprocal arrangement
with the QGovérmment of Pakistan
did not provide for the counting of
the premigration service in Local
‘and Autonomous bodies ' tike Port
Trusis for pemsionary bengfits. In
view of this, the ex-employces of
Karachi Port Tryst arg aot entitled
10 count their past service For pen-
ﬁ%tl;a,ry benefits after migration to

a.

. Reyi?wip%glyg P }ic‘i&s on curtailment
7 of ‘postal services

192. SHRI SAMAR MILIKH-
ERJEE : Will tlfé‘ Miﬁfst‘e’y& of

COMMUNICATIONS be pleased
to'state : A



